
6505 Re: Ca!!ing-Attention- MAGHA 5, 
Notice 

on the Ministry of Finance 
(Department of Expenditure) 
-Preparation of Budget Esti-
mates of Public Undertakings 
and Presentation of their An-
nual Reports and Accounts to 
Parliament. 

(ii) Tenth Report relating to ac-
tion taken by Government on 
the recommendations con-
tained in the Hundred and 
sixteenth Report of the Esti-
mates Committee (Second 
Lok Sabha) on the Ministry 
of Transport and Communica_ 
tions (Department of Trans-
port)-Hindustan Shipyard 
Limited. 

U.O'H hI'S. 

ADMINISTRATORS-GENERAL BILL 

REPORT OF SELECT COMMITTEE 

Shri Kbadilkar (Kh£'d): I beg to 
present the Report of the Select Com-
mittee on the Bill to consolidate and 
amend the law relating to the office 
and duties of Administrator-General. 

12.08 hrs. 

RE: CALLING-ATI'ENTION-
NOTICE 
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12. CIS! hrs. 

MOTION RE: COLOMBO CONFE-
RENCE PROPOSALS--contd. 

Shri U, M. Trivedi (Mandsaur): 
May I make a submission? I had 
given notice Of a privilege motion, 
and I have been told that the deli-
very of this motion 'to you was a 
little late. May I request you to 
suspend the relevant rule? 

Mr. Speaker: I shall just look into 
1t. If it was laJte, that is to be con-
sidered on the next day. Since there 
is no next day, I shall look into it 
and I can bring it up later in the 
day, if I think that it can be brought 
up. 
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Shri Priya Gupta: (Katihar): On a 
point of order. The Prime Minister 
is equally responsible to this House 
and to the other House. The Prime 
Minister is the complete Prime 
Minister of this House and the other 
House. 

Mr. Speaker: Under what rule or 
law is this point of order being rais-
ed? May 1 know that? Where is the 
violation of any particular rule? 

Shri Priya Gupta: The Prime 
Minister is the complete Prime Minis-
ter of a Government comprising of 
this HOuse and the other House. 


